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INTRODUCTION 

I, the Chairman of the Committee on Papers laid OIl the Table, having 
been authorised by the Committee to present the Report on their behalf, 
present this their Eighteenth Report o~ the action taken or proposed to be 
taken by Government on certain recommendations/observations of the Com-
mittee on Papers laid on the Ta11Ie made in their Sixth and Ninth to Eleventh 
Reports (Sixth Lok Sabha). , 

l' 
2. The matters covered by this- Report were considered by the Cont. 

mittee at their sitting held on 23 May, 1983. 

3. At their sitting held on-16 July, 1983, the Committee heard oral 
evidence of the representatives of (i) the Ministry of Works' and Housing on 
implementation of recommendations made by the Committee in paragraphs 
1.57, 1.62, 1.63 and 1.71 of their Sixth Report (Sixth Lok Sabha) regarding 
delay in laying Audit Reports and Annual Administration Reports of the Delhi 
Development Authority ; and (ii) the Ministry of Agriculture on implementa-
tion of recommendations made by the Committee in paragraphs 2.28 and 2.29 
of their Sixth Report (Sixth Lok Sabha) regarding delay in laying Annual 
Reports of Central Fisheries Corporation, Howrah. 

4. The Committee wish to express their thanks to the representativCl 
of the Ministries of Works and Housing and Agriculture for furnishing infor-
mation desired by the Committee. 

5. The Committee considered and adopted this Report at their sitting 
held on 24 April, 1984. 

6. A statement glvmg summary of recommendations/observations of 
the Committee is appended to the Report (Appendix IV). 

NEW DELHI; 
25 April, 1984 
S Vdisakha, 1906 (Saka) 

(v) 

KRISHNA SAHI, 
Chairman, 

Committee on Papers laid on the Table 



CHAPTER I , 

IMPLEMENT TION OF RECOMMENDATIONS MADE BY THE 
COMMITI'EEON PAPERS LAID ON THE TABLE IN PARAGRAPHS~ 
1.57, 1.62, 1.63 AND 1.71 OF SIXTH REPORT (SIXTH LOK SABHA) 
REGARDING DEL'Y IN LAYING AUDIT' REPORTS AND 
ANNUAL ADMINISTRATION ~EPORTS OF DELHI DEVELOP-

MENT AUTHORITY. 

The Committee on 'Papers laid on the Table have recommended in para- -~ 

graphs 1.57, 1.62, 1.63 and 1.71 of their Sixth Report (Sixth Lok Sabha) as 
follows: 

"1.57 The Committee, therefore recommend that Government should 
take immediate steps to frame the -rules under Sections 25 and 26 
of the Delhi Development Act, 1957 providing,. in accordance 
with the recommendation of the Committee in para 3.5 of their 
First Report (Fifth Lok Sabha), for laying of Audit Report and 
Annual Administration Report"1ogether before Parliament within 
nine months of the close of the financial year to which the Report 
pertains. 

1.62 The Committee hope that positive steps would now be taken by 
the Ministry in implementing the above recommendation in letter 
and spirit. To obviate delay in laying the Audit Report and 
Annual Administration Report of the Delhi Development 
Authority before Parliament in future, the Committee recommend 
that some time bond programme should be chalked out for com-
pletion of various stages of the Annual Report and Accounts so 
that the Annual Report and Audit Report are laid on the Table 
Within the stipulated time. 

1.63 The Committee hope that after the time limits are thus laid 
down, the Ministry would keep a strict watch on the affairs of 
the DDA to check any tendency'of complacency on their part 
and to ensure complete observance of these schedules at different 
stages so that the Report and Accounts are.1 laid before 
Parliament in time. 
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l.71 ...... The Committee trust that in future the Audit Report and 
the Annual Administration Reports of DDA will be laid together 
before both Houses within the scheduled time i.e. by 31st 
December next following the year to which the reports pertain." 

1.2 Regarding action taken by Government on the above-mentioned 
rCCQDlII1endations of the Committee, the Ministry of Works and Housing have 
~Wd as under: 

"In para 3.5 of their First Report (Fifth Lok Sabha), the Com.., 
mittee inter alia, recommended . that normally the annual reports and 
audited accounts of autonomous organisations should be presented to 
Parliament together to enable the House to have a complete picture of 
the working of that body, and that the two reports should be laid on the 
Table within nine months of the close of the accounting year, unless 
otherwise stipulated in the Act or Rules under which the organisation 
has been set up. To comply with this requirement, a proper time 
schedule should be laid down fQr compilation of the annual reports and 
accounts and their auditing. 

The Committee has now recommended that rules under sections 
25 and 26 of the Delhi Development Act, 1957 should be framed to 
provide for laying of the audit report and the annual administration 
report together before Parliament within nine months of the close of the 
financial year to which the report pertains. The position in regard to 
the annual administration report and the audit report of the Delhi 
Developmen~ Authority is stated below. 

ANNUAL ADMINISTRATION REPORT: 

According to the existing rules; the Delhi Development Authority 
is to submit to the Central Government not later than the 31st October . . 
next following a report of its activities during the preceding year. No 
deinite date for laying of the report before both Houses of Parliament 
has been provided either in the Act or the rules thereunder. The 
Government has, however, accepted the recommendation of the Com-
mitte.e in para 3.5 of its Fist Report (Fifth Lok Sabha) about laying of 
the Annual Administration Report before both Houses of Parliament 
within nine months of the close of the financial year to which the report 
pertains (See Appendix I). In all cases of delay, the Goyernment will 
lay a statement explaining the reasons why the report could not be pre-
sented within the stipulated period. The Government has also instructed 
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the. Delhi Development Authority that the annual report should be laid. 
before both Houses of Parliament not later than the 31st December next' 
following the close of the financial year. 

ANNUAL AUDIT REPORT 

According to section 25(4) of the Delhi. Development Act, 1957, 
the acconnts of the Delhi Development Authority, as certified by the 
Comptroller and Auditor General of India or any other person appoin-
ted by him in this behalf together with the audit report thereon, are to 
be sent annually to the Central Government and that Government is to 
cause a copy of them to be laid before both Houses of Parliament. As 
stated above, the Committee in para 3.5 of their First Report (Fifth Lok 
Sabha) recommended that the audited report should be laid before 
Parliament within nine months of the close of the financial year. As it 
was found not possible to adhere to the time limit stipulated in para 3.5 
in respect of audit report, and as recommended by the Committee in Para 
1.62 in its Sixth Report (Sixth Lok Sabha) a definite time schedule (See 
Appendix II) laying down time limit for various stages involved in the 
preparation, submission, finalisation and laying of audited accounts has 
been finalised, in consultation with the Comptroller and Auditor General 
of India. According. to these orders the audit report on the accounts of 
the Delhi Development Authority will be presented to both Houses of 
Parliament within 13-14 months after the close of the accounting year 
from the ¥ear 1977-78 onwards. 

Thus it may not be possible to lay the Annual Administration 
Report and the Audit Report together before both Houses of. 
Parliament. " 

1.3 At their sitting held on 23 May, 1983, the Committee on Papers 
laid on the Table consider~d the matter and de£ided to hear oral evidence of 
the representatives of the Ministry of Works and Housing on the subject. 

1.4 At their sitting held on 16 July, 1983, the Committee on Papers 
laid on the Table heard oral evidence of the representatives of the Ministry of 
Works and Housing in the matter. 

1.5 During the course of evidence the Committee invited the attention 
of the representatives of the Ministry of Works and Housing to the action 
taken by Government on the recommendations made by the Committee on 
Papers laid on the Table in paragraphs 1.57, 1.62 and 1.71 of their Sixth 
Report (Sixth .bok Sabha) and enquired about the difficulties faced by the 
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Ministry/DDAin following the time limit prescribed by the Committee. The 
Joint Secretary, Ministry of Works and Housing explained that DDA had been 
following a time schedule which was laid down by them in consultation with C 
&A.G. ' .. 

1.6 When pointed out that the time schedule laid down by DDA was 
at variance with that recommended by the Committee, the Finance Member, 
DDA explained: 

"In course of compiling accounts, we are, in fact following the Govern-
ment proceoore.. But in addition to this, we also have to prepare the 
income and expenditure accounts, and the balance sbeet .. of the general 
development accounts, the Nazul account and the iSBT account. I 
agree that we should keep down the time to the minimum. But we 
have 80 Engineering divisions. We have the 1.1. Scheme. We explained 
to the Audit that all this would require some time for us to complete it. 
The C & A.G. then fixed 31 October as thp. date when they would 
require the accounts. According to the time schedule laid down, the 
DDA has, for the years 1979-80, 1980-81 and 1981-82, submitted the 
accounts to the Audit by due date, in fact, before that. From that point, 
always there has to be a lot of interaction between the Audit and the 
DDA in the matter of issuing of Inspection Memos. The Inspection 
Reports are diS?ussed at the higher level. Then the draft Audit Report 
is prepared. This interaction between. the DDA and the Audit was 
started on the 31st October:' 

1.7 The Committee then pointed out that there were a number of 
organisations like the Employees' Provident Fund Organisation, Central Schools 
Organisation, Council of Scientific and Industrial Research, etc. having their 
branch units spread all over the country, which had already agreed to adhere 
to the time schedule for making available the accounts for audit each year by 
30 June;. The Committee made it clear to the representatives of the Ministry 

I of Works and Housing that under no circumstances departure .would be made 
\ from the already recommended time limit in the case of DDA. 
l 
~ 1.8 While noting the directions of the Committee, the Vice-Chairman, 
\ DDA stated : 
\ 

-, ;~ 
'i " ...... The problem is that DDA is following a different pattern of 

accountancy, not the commercial accountancy. So, it would mean a 
major structural revision of the accounting practice. Therefore, while 
we note the direction of the Committee and we would wish to adhere to 
the time schedule, allow us an opportunity to see how this structUral 
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change can be made. 1fT give a commitment which 1 cannot honour, 
1 win not be happy. Since it calls for a drastic change of the entire pro-
cedure, allow us an opportunity to consider the various methods 
available and then report to you. But I am willing to give an assurance 
that we note your direction that you want it within' a period and our 
endeavour would be in that direction." 

1.9 Since the Annnal Administration Report and the Audited Accounts 
of the DDA had not been laid together on the Table of the House, the Com-
mittee enquired whether the witness agreed that these should be laid together 
so that the Hous~ had a complete picture of the DDA. The Joint Secretary, 
Ministry of Work and Housing stated: 

"I agree that it is extremely desirable that both the documents should . 
placed on the Table of the Hous,! as soon as possible and, if possible, 
together. Five years ago when this matter was discussed, some difficul-
ties were expressed and there was some misapprehension at . that time. 
We will now take note of the Committee's views that both the documents 
should be laid on the Table of the House together within a period of 
nine months and have consultations with the DDA and C & AG to see 
what steps we can take to reduce the time by effecting major structural 
revision of the accounting practice of DDA." 

1.10 From the time schedules (Appendices I and II) laid down by the 
Delhi Development Authopty, the Committee find that the Aunual Administration 
Report of the Delhi Development Authority would JK, laid on the Table of the 
House within nine months of the close of the accounting year whereas its Audited 
Accounts would be laid on the Table within 13 to 14 mbnths of the close of the 
accounting year. The Committ~ feel that unless botb tbe time schedules are in 
consonance witb each other as also with tbeir recommendation colltained in para-
graph 3.5 of First Report (Fiftb Lok Sabha) tbe purpose of laying of the Aunua! 
Administration Report and Audited Accounts of Delhi Development Authority On 
the Table of the House would be ilefeated. 

1.11 Tbe Committee are not at all convinced with the argument advanced 
by the representative of tbe Delhi Development Authority, during evidence, that the 
Delhi Development Authority, being a largO! organisation having several Engineering 
Divisions and J.J. Schemes etc" and different types of accounts, it has not been 
possible to adhere to the time limit recommended by the Committee in the case 
of Annual Accounts of Delhi. Development Authority. In this counection, the 
Committee would like to advise'the DnA wllich is having its offices in Delhi only, 
*0 follow suit the procedure followed by Organisations/Undertakings like tile 



Ceutral Scbools Organisation, Employees Provident Fund Organisation and 
IlIdian Air lines etc. wbicb, despite their brancb units spread allover tbe country 
are strictly adopting tbe time limit of nine montbs for laying tbeir Reports and 
Accounts ontbe Table of tbe House witboutany difficulty. 

1.12 The Committee are, therefore, not inclined to make any departure 
(rom tbe time limit already recommended by them in paragrapb 3.5 of their First 

• Report (Fiftb Lok Sabba) in tbe case of laying of Audited Accounts of tbe Delbi 
Development Autbority. The Committee, therefore, recommend thattbe Ministry 
,of Works and Housing sbould, in cODSultation witb tbe Delbi Development 
. Authority and Comptroller and Auditor General of India, revise tbe time schedule 
relating to tbe Annual Accounts of tbe Delhi Development Autbority so as to 
bring it in line with the aforementioned recommendation. The Committee trust 

. tbattbe Ministry of Works and Housing would take necessary action in the 
·matter so that both the AnnnaI Administration Report and Audited Accounts of 
.DDA . are laid on the Table togetber within 9 montbs of close o~ the acconnting 
·,ear. 



CHAPTER U 
.. 

IMPlEMENTATION OF RECOM~NDATIONS OF THE COM-
MITTEE ON PAPERS LAID ON THE TABLE MADE IN 
PARAGRAPHS 2.28 AND 2.29 OF THEI'R SIXTH REPORT (SIXTH 
LOK SABHA) REGARDING DELAY IN LAYING INNUAL 
REPORTS OF THE CENTRAL FISHERIES CORPORATION 
LIMITED, HOWRAH 

2.1 The Committee on Papers laid on the Table have recommended in 
paragtaphs2.28 and 2.29 of their Sixth Report (Sixth'Lok sabha)as foUow. : 

"2.28 The Committee are cdIl'cemed to note 'that 'the Annual Report of 
the Central Fisheries Corporation for the year 1975-76 has not 
been laid before Parliament even after a lapse of 25 months of 
the close of accounting year. Likewise, the Annual Report for 
1976-77 has also not been laid within the stipulated period of 9 
months of the close of the accounting year. Further, in terms of 
the recommendation made in para 4.16 of Second Report (Fifth 
Lok Sabha) a statement indicating the reasons for not laying the 
Report within the prescribed period has also not been laid within 
seven days of reassembly of the House in February, 1978. The 
Committee feel that the Ministry have not given due importance 
to the recommendation of the Committee and failed to take 
requisite steps to ensure compliance with the recommendation of 
the Committee. Even the new procedure. adopted by them with 
effect from April, 1977 in maintaining the unit accounts in Head 
Office, which according to the Mmistry, was expected to help 
reduce the delay, has not improved the position. The Committee, 
therefore, recommend that the Ministry should chalk out a time 
bound programme for being followed strictly at various stages of 
compilation of the Annual Report of the Corporation and the 
Ministry should also keep themselves in constant touch with the 
Corporation so as to be in possession of full facts of the progress 
of the report in order to ensure that the reports of the Corpora-
tionarelaid before Parliament within the stijnllated period of 
nine months as contemplated in the Committee's recommen-
dation made in para 4.16 of their Second Report (Fifth Lok 
Sabha)." . 



"2.29 The Committee hope that the Ministry of Agriculture and Irriga-
tion would make all out efforts to see that· the teports of the 
Central Fisheries Corporation which are in arrears are laid before 
both the Houses of Parliament within next six months and all 
future reports are laid within the period of 9 months of the close 
of the accounting year and the work relating to laying' of report 
is not allowed to fall into arrears." 

2.2 The Ministry of Agriculture have in the action taken replies in 
respect of the above recommendations, stated : 

, 
~ .. 

"Due to the continuing uncertainty about the future of the Central 
Fisheries Corporation right fr6)m 1971, the finalisation of accounts, 
annual reports etc. of the Corporation are in arrears. In May, 1978, 
the Govemment has taken a decision to wind up the Corporation. This 
decision is also being re-examined in the light of the 49th Report of the 
Committee on Public Undertakings. Because of the continuing unJ 

certainty, shortage of and demoralisation of staff, non-availability of 
suitable personnel from open market and non-cooperation of existing 
staff etc., it is very difficult to catch up with the arrears and Jay up-to-
date reports on the Table of the Houses of Parliament in time. Despite 
these difficulties the Ministry is making best efforts to see that laying of 
reports of Cen'tral Fisheries Corporation is not allowed to fall into 
arrears by keeping a constant watch on the progress of finalisation and 
presentation of annual reports by the Central Fisheries Corporation." 

, 2.3 At their sitting held on 23 May, 1983, the Committee on Papers 
\aid on the Table considered the matter regarding action taken by Government to the recommedations tnade in paras 2.21 to 2.29 of their Sixth Report (Sixth 
t.ok Sabha). The Committee noted that the Annual Report of the Central 
fisheries Corporation last laid on the Table of Lok Sabha on 29 March, 1982 
related to the year 1977-78. From the statement of reasons for delay laid 
alongwith the said Annual Report, the Committee noted that the following 
factors were responsible for the delay: 

(i) delay in finalisation of accounts of the Corporation for the previous 
year ; 

(ii) uncertain future of the Corporation consequent upon the decision to 
wind it up and suspension of its business since September, 1m; 
and 

(iii) shortage of accounts knowing staff and officers in the Corporation. 



The Committee decided to hear the oral evidence of the representatives 
of the Ministry of gAriculture in the matter. 

2.4 At their sitting held on 16 July, 1983, the Committee on Papers 
laid on the Table heard oral evidence of the representatives of the Ministry of 
Agriculture on the subject. 

2.5 During evidence, on being enquired about the corelation between 
the decision taken by the Government to wind up the Corporation and the 
delay in finalising the acc&unts and Reports or the Corporation~ the S~cretary, 
Ministry of Agriculture stated: 

"The Central Fisheries Corporation was born in September, 1965 as a 
registered public sector company in order to primarily supply fish to the 
popUlation of Calcutta at a reasonable rate and to collect fish, transport 
it under refrigerated conditions and so on from various parts of the 
country so that both the consumers in Calcutta benefit as well as the 
producers of fish outside Bengal also benefit. But somehow or other, it 
appears that this Corporation was born under an evil star. Right from 
the beginning it started incurring very heavy losses. I have got the 
figures of losses from year to year. The losses went on m~unting 
somehow. In 1969 the Board of Directors felt that it was high time 
that somebody looked into the whole thing and made recommendations 
whether we should continue it or not. They appointed a Committee and 
the Committee submitted their report in June, 1969. According to that 
Committee, it was found that unle~ s the Corporation diversified its acti-
vities and got co-operation from the West Bengal Government and 'so on; 
the losses could not be reduced. The West Bengal Government was 
requested in October, 1969, to take over the Corporation. This indicates 
that the Board of Directors thought that diversification wOl1ld not meet 
the situation and, therefore, they wanted to hand over the Corpora-
tion to West Bengal Government. The State Government refused to take 
over. Therefore, a note was prepared in June, 1971 for the Cabinet for 
winding up the Corporation. 

Bangladesh came into existence at that time and it was expected 
that if the Corporation imports fish from Bangladesh. it would make 
some profit. As a matter of fact, fish imports were made for two or 
three years, from Bangladesh in large quantity. The Corporation started 
making profit but unfortunately again when the import of fish stopped 
the Corpora tion again incurred losses. 
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In 1976, when irgport of fish from Bangladesh completely ceased, 
the second Review Committee was appointed and it stated .thatthe 
Corporation cannot stand on its own. legs and it should be transferred to 
West Bengal.Govemm~nt. 

In September, 1977, all commercial transactions of this Corpqn-
tion were stopped. 

In 1978, the Cabinet decided,to wind up the Central Fisheries 
Corporation. 

In 1979, the Madras Unit of Central Fisheries Corporation was 
closed and the staff was retrenched. 

In 1981, the present Government took a final decision' that the 
Central Fisheries Corporation should be wound up and all the 
employees of the Central Fisheries Corporation were retrenched by May, 
1982, and it has since been liquidated under the orders of the High 
Court on 17 June, 1983, and an official liquidator has been appointed. 

I took you through this very tragic history of this. Corporation 
only to indicate that within four years of its existence, the ~ole atmos-
phere became a little uncertain. Everybody started talking about its 
liquidation or transfer to the West Bengal Government and, as a result 
of this, the .taft' which were mostly on deputation to this Corporation 
and those who ,were working in the Corporation on regular appoint-
ment, were not taking interest. The deputationists wanted _ revert. 
The accountants left the Corporati~n and those who stayed ~~d to 
prolong the work by delaying it in such a manner that the acc9W1ts Were 
not prepared. The annual reports were delayed and that ~ all 
sorts of delay which is regrettab,Ie. There were long delays and ~use 
of the peculillr situation of the Central Fisheries Corporation, the ~lay 
seemed to be uQavoidable." 

2.6 As regards the delay in finalising the accout;lts of ~e Co~pora.tiGn, 

the witness explained that since the Corporation 'had imported fish from 
Bangladesh for two or three years and the accounts from Banglade$ were also 
to be collected, finalised and audited, finalisation of accounts also took some-
timt apart from collecting ti.tem. The Corporation had some offices in, 1;>~lbi, 

Ahmedabad, Madras and Cb3nc1igarh .from where' ~oQnts had also to be 
collected. He further expJained tbat the difJiculty of cCtting the reports trans-
Jate<1 into Hindi was another cause of delay. Because of non-availability of 
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, Hindi translation, the Annual Reports could Dot be placed on the Table of the 
House in time. 

, 2.7 The witness further stated that the Annual Report of the Corpora-
tion for the year 1980-81 had already been sent on 14 July, 1983 for laying on 
the Table of the House. Regarding the Annual Report for the year 1981-82 of 
the Corporation, the witness stated as under: 

"The Board has passed the accounts for 1981-82 on 1st June, 1983, but 
because of Iipuidation the Annual General Meeting could not be held 
and papers under law have to be sent to the official liquidator. The 
papers have been sent to the Official Liquidator. We are now in touch 
and in consultation with the Ministry of law on further steps to be taken 
in placing the annual report before Parliament." 

2.8 As regards the position of the Annual Report of the Corporation 
for the year 1982-83, the witness stated: 

"That is being prepared. x x x x x x Official Liquidator has 

also come in the picture now. We have been ~dvised that all these 
papers will have to be sent to the Official Liquidator. In what from the 
Report has to be prepared is being considered. In consultation with the 
Ministry of Law and according to their advice, we will !iubmit the Report 
at the earliest." 

2.9 The Annual Reports of the Central Fisheries Corporation for the 
years 1979-80 and 1980-81 were laid on the Table of Lok Sabha on 26 July, 
1983 alongwith a delay statement in each case. According to the delay state-
ment, the main reasons for delay were: 

(i) delay in finalisation of accounts of the previous year ; 

(ii) abnormal conditions prevailing in the Corporation consequent upon 
decision taken to wind up the Corporation ; and 

(iii) dearth of competent and experienced accounts knowing staff in the 
Corporation. 

2.10 The Committee DOte that the Annal Report of Central Fisheries 
Corporation for the year 1978-79 was laid on the Table of Lok Sabha on 14 
March, 1983 and the Annual Reports of that Corporation for the years 1979-80 
and 1980-81 on 26 July, 1983, after a delay of 381 months, 31 months and 19 
months, respectively. 

2.11 The Committee do not appreciate the argament of the Ministry of 
Agriculture that the decision to wind up the CorpogtW'led to delay in fioalisa-
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tion of its acconnts and consequently in laying the Annual Reports and Accounts 
on the Table of the House. The Committee feel that merely the decision taken 
by Government to wind up tbe Corpooratbn should not have affected the work 
relating to finalisation of accounts. There is n!l relationship between the decision 
to wind up the Corporation and the finali5a~icn of the accounts (If the Carpora-
tion. Even prior. to the decision taken for winding up the Corporation, the 
position regarding laying of the Annual Reports and Accounts of the Central 
Fisheries Corporation was no better. The Annnal Reports for the years 1972-73 
and 1973-74 were laid on tbe Table of Lok Sabha as late as on 26 October, 1976 
and that of 1974-75 on 13 June, 1977. The Committee are constrained to observe 
that neither the Ministry of Agriculture nor the Corporation had been serious 
enough, in the past, to see that tbe Aunual Reports of the Corporation were laid 
on the Table in time. The Committee have no doubt that had the Ministry and 
the Corporaticn been vigilant and had made concerted efforts, the Annual Reports 
of the' Central Fisheries Corporatioo could have been laid 00 the Table in time. 

2.12 Tbe Annual Reports of the Central Fisheries Corporatioo for the 
years 1981-82 and 1982-83 which were required to be laid 00 the Table of the 
House by 31 December 1982 and 31 December, 1983, respectively have oot so 
far been laid. The Committee desire the Mioistry of Agriculture to take suitable, 
steps to ensure expeoditious and early finalisatioo of the said reports so that 
these are laid on the Table of tbe House without any further delay. 



CHAPTER III 

ACTION TAKEN BY GOVE:RNMENT ON THE RECOMMENDATIONSI 
OBSERVATIONS MADE BY THE COMMITTEE ON PAPERS LAID ON 

THE TABLE IN THEIR SIXTH AND NINTH TO ELEVENTH 
REPORTS (SIXTH LOK SABHA) 

3'1 The Recommendations/observations made in the Sixth and Ninth 
to Eleventh Reports (Sixth Lok Sabba) of the Committee on Papers laid 
on the Table, on which Government have taken action, have been shown 
in a statement at Appendix-III. The clther recommendations/observations 
which have not been included in Chapters I and II and Appendix-III 
were narrative in character, 

3'2 The Committee note with satisfaction the action taken by the 
Government on their recommendation"jobservations made in their Sixth and· 
Ninth to Eleventh Reports (Sixth Lok Sabha), as indicated in AppendIx-III, 

NEW DELHI: 

24 April, 1984 
"TV;isakha, 1906 (s) 

KRIStiNA SAHI 

Chairman, 
Committee on Papers laid on the Table 

13 



APPENDIX I 

Copy of letter No· K- IlOll/13/78 DDr(A) , dated 18th October 
1978. From the Mlo Works & Housing to DDA. 

SUB: Laying of Audit Report and Annual Report of Delhi Development 
I 

Authority before both Houses of P(Jrliament. 

I am directed to invite your attention to the provisions of sUb-section 
(4) of section 25 and section 26 of the Delhi Development Act, 1957 
which envisage that the Central Government should lay a copy of the 
Audit Report and the Annual Report of the Delhi Development Authority 
before both Houses of Parliament. The Delhi Development Authority 
(Miscellaneous) Rule' requires the Authority to submit to the Central 
Government not later than the 31st October following thec]ose of a 
financial.year a report of its activities ·during the year. No specific date 
has, however, been laid down for submission of the Audit Report to the 
Central Government. In its 6th Report the Committee on Papers laid on 
the Table (6th Lok Sabha) (Para 1'48) has noted with serious co~cern 
that Government has not yet attempted to frame rule under section 26 of 
the Act fioxing a date for laying the Annual Administration Report 
before both Houses of Parliament, as has been done for submission of 
the Report ,to Government. 

2. It has now been decided that the two reports namely, (i) Annual 
Report and (ii' Audit Report will. be laid on the Table of both Houses of 
Parliament not later than the dates indicated against each :-

(il Annual Report under section 31st December next following the 
26 of D.O. Act, 1957 : close of the financial year to which 

the Report relates. 

(ii) Audit Report under section 31st May of the next financial year 
25(4) of D.O. Act, 1957 : (i.e. 14 months after the close of the 

financial year). 

3. To adhere to these dates it is necessary that the two reports be sub· 



IS 

mitted to the Central Government with the requisite number of copies (both 
in English and Hindi) by the dates indicated below :-

(i) Administration Report-31st October. 

(ij) Audit Report -15th April. 

Please adhere to these dates. 



. • 
APPENDIX II 

Copy ofO.M. No. K-llOll/57/77-UDIB dated the 26th June, 1978 from 
the Ministry of Works and Housing to the Vice-Chairman, DD.A. 

Vikas Minar, New Delhi. 

SUB: Delay in laying Audit Reports ant! annual, Admi~istration 

Reports <If the Delhi Development Authority. 

Pursuant to the recommendation of the Committee on Papers laid on 
the Table of the Lok Sabha that some definite time-schedule laying down 
time-limit for various stages involved in the preparation, submission, finali-
sation and laying of audited accounts should be fixed, it has been decided 
in consultation with the ComptrolleJ; & Auditor General of Ind:a to lay 
down the following schedule insofar as the Audit Reports on the Accounts 
of D.D.A. are concerned: 

(a) Receipt of the Annual Accounts from D.D.A.-
(b) Completion of Audit. ' 

(c) Completion of discussion on Inspection Report. 

(d) Issue of Drat:t Audit Repot to D.D.A. 
(e) Issue of In<;pection Report 
(f) Receipt of D.D.A's comments on Draft Audit 

Report. 
(g) Issue of Audit Report. 

31st October 
7th January 

15th January 
7th February 
15th February 
7th March 

7th April 

Besides, the Chief Accounts Officer of the D.D.A. has been made res-
ponsible for watching the timely submission of the Accounts and the d;sposal 
of matters conne~ted with the sub~ission of the Audit Report to the 
Parliament. It is expected that by observing the above schedule, the Audit 
Report on the Accounts of D.D.A. would be p:-esented to the Parliament 
within a period of 13·14 months a(ter the close of the accounting year. 
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APPENDIX IV 

SUMMARY ·OF RECOMMENDATIONS/OBSERVATIONS 
CONTAINED IN THE REPORT 

Sl. . Reference to 
No. Para No. 

1 2 

1 1.10 

2 1.11 

Summary of recommendations/obeservations 

3 

From the time schedules (Appendices I and 
II) laid down by the Delhi Development Authority, 
the Committee find that the Annual Administra-
tion Report of the Delhi Development Authority 
would be laid on the Table of the House within 
nine months of the close of the accounting year 

. whereas its Audited Accounts would be laid on the 
Table within 13 to 14 months of the close of ~ 
accounting year. The Committee feel that unless' 
both !he time schedules are in consonance with each 
other as also with their recommendation. contained 
in patagraph 3.5 of First Report (Fifth Lok Sabha) 

. the purpose of laying of the Annual Administra-
tion Report and Audited Accounts of Delhi 
Development Authority on the Table of the House 
would be defeated. 

The Committee are not at all convinced 
with the argument advanced by the representa-
tive of the Delhi Development Authority, during 
evidence, that the Delhi Development Authority 
being a large organisation having several Engineer-
ing Divisions and 1.1. Schemes etc., and different 
types of accounts, it has not been possible to adhere 
to the time limit recommended by the Committee 
in the case of Annual Accounts of Delhi Develop-
ment Authority. In this connection. the Committee 
would like to advise the DDA which is having -its 



1 2 

3 1.12 

2.10 

5 2.11 
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offices in Delhi only, to follow suit the proceduR 
followed by Organisations/Undertakings like the 
Central Schools Organisation, Employees Pro-
vident Fund Organisation and Indian Airlines etc. 
which, despite their branch units spread all over 
the country are strictly adopting the time limit of 
nine months for laying their Reports and Accounts 
on the Table of the House without any difficulty. 

The Committee ate, therefore, not inclined 
to make any departure from the time limit already 
recommended by them in paragraph 3.5 of their 
First Report (Fifth Lok Sabha) in the case of 
laying of Audited Accounts of the Delhi Develop-
ment Authority. The Committee, therefore, 
recommend that the Ministry of _ Works and Hous-
ing should; in consultation with the Delhi Develop-
ment Authority and Comptroller and Auditor 
General of India, revise the time schedule relating 
to the Annual Accounts of the Delhi Development 
Authority so as to bring it in line with the afore-
mentioned recommendation. The Committee 
trust that the Ministry of Works and Housing 
would take necessary action in the matter so that 
both the Annual Administration Report and 
Audited Accounts of DDA are laid on the Table 
together within 9 months of close of the 
accounting year. 

The Committee note that the Annual 
Report of Central Fisheries Corporation for the 
year 1978-79 was laid on the Table of Lot Sabha 
on 14 March, 1983 and the Annual Reports 
of that Corporation for the years 1979-80 and 
1980-81 on 26 July, 1983, after a delay of 38i 
months, 31 months and 19 months, respectively. 

The Committee do not appreciate the argu-
ment of the Ministry of Agriculture that the deci-
sion to wind up the Corporation led to delay in 
finalisation of its accounts and consequently in 
laying the Ann ual Reports and Accounts on the 
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Table of the House. The Committee feel that 
merely the decision taken by Government to wind 
up the Corporation should not have affected the 
work relating to finalisation of accounts. There is 
no relationship between the decision . to wind up 
the Corporation and the finalisation of the accounts 
of the Corporation. Even prior to the decision 
taken for winding up the Corporation, the position 
regarding laying of the Annual Reppor:ts and 
Accounts of the Central Fisheries Corporation was 
no better. The Annual Reports for the years 1972·73 
and 1973·74 were laid on the Table of Lok Sabha 
as late as on 26 October, 1976 and that of 1974-75 

\-
on 13 June, 1977. The Committee are constrained 
to observe that neither the Ministry of Agriculture 
nor the Corporation had been serious enough, in 
the past, to see that the Annual Reports of the 
Corporation were laid on the Table in time. The 
Committee have no doubt that had the Ministry 
and the Corporation been vigilant and had made 
concerted efforts', the Annual Reports of the 
Central Fisheries Corporation could have been laid 
on the Table in time. 

The Annual Reports of the Central Fisheries 
Corporation for the years 1981·82 and 1982·83 
which were required to be laid on the Table of the 
House by 31 December 1982 and 31 December. 
1983, respectively have' not so far been laid. The 
Committee desire the Ministry of A&riculture to 
take suitable steps to ensure expeditious and early 
finalisation of the said reports so that these are laid 
on the Table of the House without any further 
delay: 

The Committee note with satisfaction the 
action taken by Government on their recommenda-
tions/observations made in their Sixth and Ninth 
to Eleventh Reports (Sixth Lok Sabha). as indicated 
in Appepdix·III. 

----------~--------------------------------------~~----Printed at; Sunlight Printers, Delhi. 
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